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.... ~· · rePlled to. I must uaure the Bouse, 
thtoUih 'YOU, that this Govmunent 
has gone all-out tQ help the t~ra 
and to ensure a better pnce for them. 
All the schemes Of the rural develop.. 
ment 0 f the Rural Reconstruction Min· 
Istry are to help the agrieultural pro-
duction. Providing incentives for the 
higher production is aimed at the 
welfare Of these farmers. I hope the 
farmers will realise that this govero-
ment in spite of various difficulties 
and constraints has gone out of the 
way to look to the condition of the 
fBrmers and to give them better price 
and better incentives 8fld a very high 
rate of subsidy in the matter of fer-
tiliser, seeds, pesticides, insecticides, 
electricity, rates, canal water rates 
and various other things. I hope, by 
and large, the farmers already reali..;e 
that this government is the only 
friend that the farme1·s in India can 
look to for help and that these exploi-
ters and so-called leaders who are 
instigators and not tn reality farmers' 
friends will not be able to strengthen 
their hold upon the sentiments of the 
farmers. 

(The Lok Sabha ad;ourned for lunch 
till ten minutes past Foorteen of the 

Clock) 

The Lok Sabha reassembled after 
Lunch at fourteen minutes past Four-
teen of the Clock. 

[MR. DEPUTY SPEAKER in the Chair] 

ELECTION TO COMMITTEES 

(i) Pusuc UNDERTAKINGs CoMMl'l'TEI' 

SHRI BANSI LAL (Bhiwani): Mr. 
Deputy Speaker, Sir, I beg to move the 
following:-

ctThat the members of this House 
do proceed to elect in the n1aruleA 
required by sub .. rule (3) of RuJe 
254 react with sub-rule (1) of Rule 

8128 of the Rules of Procedure and 
Conduct of Business in Lok Sabba. 
one member from among them: 

selves to serve as a member of the 
Committee on Public Undertakings 
for the unexpired portion of 
the term of the Committee 'Uice 
Shri P. A. Sangma ceased to be a 

member of the Committee on his 
appointment as a DeJ)Uty Minister!' 

MR. 'DEPUTY -SPEAKER: The 
question is: 

"That the members of this Houae 
do proceed to elect in the manner 
required by sub-rule (3) of Rule 
254 read with sub-rule (1) of Rule 
33113 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
one member from among tkemsel-
selves to serve as a member of tbe 
Committee on Public Undertakings 
for the unexpired portion of the 
term of the Committee vice Shri 
P. A. Sangma ceased to be a mem-
ber of the Committee on his appont. 
ment as a Deputy Minister. 

The motion was adopted. 

(ii) CoMMITTEE OF THE WELFARE OF 
SCHEDULED CASTEs AND Sclm>ULED 

SHRI R. 1t BHOLE (Bombay-South 
Central): Sir, I beg to move the fol-
lowing: 

"That the members Of this House 
do proceed to elect in the manner 
required by sub-rule (3) of Rule 
254 read with sub-rule ( 1) of Rule 
312B of the Rules of Procedure and 
Conduct of Business in Lok Sabba, 
one member from among themselves 
to serve as member of the Commit-
tee on the Welfare of Scheduled 
Castes and Scheduled Tribes for 
the unexpired portion ot the term 
Of the Committee vice Shri Balesh-
war Ram ceased to be a member of 
the Committee on his appointment 
as a Minister Of State." 


